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(4)-(1) The lessee/licensee is a registered company =

13) ANc) {4) (NAME O COTIPANIY) wrenerersiosensrassosssmmanistaenssassssnsyflssiasesast SHErEaa a company
vontered under (Act under which incorporated ) oo oo v
Al Daving its registered office al (AdAVESS) «oieerriiervusns frosssessasesssten z ..'\'..
theremalter referred to as “The lessee / licensee™ which expression shall whete theicontext !
<o admits. be deemed to include its snccessors and permitted assigns). (4) of the other part. -"

WHIERIEAS The lessee / licensee has / have applicd o the Competent Authority concerned

i iecordance with the Karnataka Minor MinerarCongession Rules 1994, (hereinafter referred

as  the  said  Rules) for a quarrying lcase / quarrying licence for y
............... 130 }(Jjﬂﬁ.[‘ft"e in respect of the lands described in Part 1 of
the 55(‘.11(?(1!.[1(‘: hereunder wrillen and has/have deposited with the State Government the sum
L T ..o as security, AND WHEREAS the Competent

A boriny, Dept. of Mines and Geology has communicated his approval to the grant of this

lease / licence.

MOW THIS LEASE WITNESSETH that in consideration of the rents and rovalties, covenants
antt ngreements by and in these presents and the schedule hereunder written reserved and oo
contuned and on the part of "lessees / licensees” to be paid observed and performed. the State
{overnment hereby grants and demises upto “the lessee / licensee" comes all those the
¢ aurries/mines/ strata/veins/streams and beds of ... ..Etfklckna_c:fﬂr(....' ............ {here state

e minerals) hereinafter and in the scheduled refers to as the said minerals situated, lying

anii being in or under the lands which are referred to in Part | of the said schedule, together
Cith (he libertics, powers and privileges to be exercised or (enjoyed in cunncction- herewith
which are mentioned in part 11 of the schedule 5(:l:juc:t to restrictions and conditions as to
the exercise and enjoyment of such liberlies. powers and previllages which are mentioned
in Part 11 of the said schedule EXCEPT and reserving out are the demise upto the State
Government the liberties, powers and privileges mentioned in PART IV of the said Schedule
f0 HHOLD the premmises hereby granted and demised upto "the lessees / licensees from the

e }7‘%' davof&?’l(mhlﬂ
08 P o T for the term Of oo OO G ..........ycars hence next
e ire YIELDING AND PAYING of upto the State Governiment the several rents and royalties

qientioned in Part Vool the said Schedule at the respective times herein specilied subject to

i provision contained in PART VI of the Schedule and the lessee / Lessees / Licensee/

Licensces hereby / covenant /covenants with the State Government as in PART VII of the

caid Schedule expressed and the State Governiment hereby covenants with the lessee/lessces
i AT VI of the Schedule §s cxpressed AND iLis hereby mutually agreed belwecen the parties

berelo s 1 PARTIX of the said Schedule is expressed. i

INAVINESS WHERBOBEMSSE presents have been exccuted in manner hercunder appearing
the day .|t|c[,y:;5.l:"'fi1£t u_bm'c written. : SUED UNDER 1;,‘,&1.1{(_)“31;)1\15‘.0?
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‘1’1""““ LA
THE AREA OF THIS LEASE / LICENCE

LOCATION AND AREA OF THE LEASE / LICERNCLE

Al the Wit of lands situated -'n-i'-‘-or“'-'tvl.’..'..I”:-'-|i'.'?J..I.J.'.‘.’.."....... Sl L AVIllage s |
vriptiin ol arca of areas) .. B J.?.\}.l... Aol lLeay L AN AT i [N
'} LY

3 T i e e _ ) %

r TR s Wi Registration DISURC e i e
il P and District. . O AT [ AN, & b
x5 NOS{PL2est Coup Nos) titte il dleidet et snsnins conita
1wl : L:.,._:L{..{.’.a.-‘.’.::..'?. ....... Ry T hereabouts delipeated i plan dns s

A M 4 LR A g -
nexed and there on Coloured cioiisscresaniae. e ieiaeees and bounded Qs [ollows

Gl it Al GG X TR

(i the South by s f C/nr 194

On the East by yAa L 4 ('ﬁcjmq:;ﬁ A
£

vk i the West of .;";-,-} (*[ :‘./ﬂ( Jq ]

cremnatter relerred to “the said lands®

PART 11
LIBERTIES. POWERS AND PRIVILEGES TO BE EXERCISED AND ENJOYLD
BY
THE LESSEES/LICENSEES SUBJECT TO THE RESTRICTIONS AND
CONDITIONS

IN PART 111

1. To enter upon land and scarch for mine work etc.,

Liberty and power at all times during the term heceby demised Lo enler upon saicd lnnds
o el fos tnine, quarry, bove. dig, drill for win, viorle, dress, process, Gonvert carry

R gt Adispose ol e caidh mineral aninerals.
9. To sink, drive and make pits shafts and inclines etc..

Liberiy and power for or in conncction with any of the purpeses mesttioned i s i

Les F cipasne, ek, nanban and tse m e said tands any i shalts o bees dles
ot wavs and other works,
./ ,"
~ .

g — '

/ / s - "

Senior Gedloai - :

eologist :
s & g -~ B

& Geology Dent
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, bring and usc machinery, equipment, cle.,

||.'.).:|l\'=ll‘ld power 1oy or iy comnection williany of the purposes mentioned i thiess des s
pstruct and maintain and use on or wnder the said nds oy cnies e 1
sing floors, furnaces, coke ovens bBrick-Kilns work sl slore o o o b 0
“IN"S' sheds and other Buildings sl other works wnd copsenionns i 2o
_under said lands.

ro make roads and ways ctc., and use cxisting roads and ways.

.y

Liberty and power for or i connection: with any of the purposes nie gt o
_make any tramways, railways roads and other ways in or over the ssef e '
aintain and go and repass with or without horses. catule. wagons, fucons !
chicles over the same (or any existing Do ys radlwaes, poaed e

he said lands) on such conditiGns iy bie agreed

To get building and road materials etc.,

5. Liberty and powers l'c;r or In connections wih any of the purposts et -= o s
his part to_quarry and get, ordinary Buildhng stone s gravel and othes i
naterials (except that ol specified minor minerals) and crdinane clay and fo s
he same and Lo manuficture such ordinany clay into bricks or Liles add b
+r tiles but not to sell any such material, bricks or tiles 0N puvinerits vr tus et

in the said rules.

"

(Bracketed portion Lo be deleted in cises the lease/licenve i o specilivd e

6. To use water from strciams etc.,

- Liberty and power lor in connection with any of the purpuses iieaii e s
- 1

subject lo the r Lght:, of any existing or hiture l{‘h--:?!‘flit:t‘l‘tm-c and with i
-"“-_---_.
—oee [any officer authorised by th Siate Governn:er,

casssmmetideranasiatreasns iivuestTE

appropriate usc of water from any SIFEIES, Waler -COUEsUs. SPRISs o Al

the said lands and divert, step up or dam any such streams o Walth il s B P
impound any such water and to inake, construct and mainlain Wy wates o
drains or reservoirs but not as to deprive any ¢ uluvated Lunds, viliages Gt

places for livestock of a reasonable supply or water as Liefore tee s sttt 1
stream or springs. I’ rovided thal the jessed S

to foul or pollute any

with the navigation in any |1.wlp;1ble: streams. nor shall divert sucly Sl o e

previous written permission of the Stale Government

7 (a5
Semior ﬁeoiog_ﬁ;% l'“t';"ﬂ""‘-"?:) Ui ~ Yeree\
Mines & Geology Dent. KIGHT T PSR THE ooy Ve

e

—




o M ‘:"'f‘,'r\ 2 (J‘ 1‘.Ii

‘70 e

. 3 95— )

=F ﬁlf-'t*ﬁ“fn 93 FS_;ﬂc--. ixdm

To usc for stacking heaping or dcposltlng P“'l"’scs‘
: ace of said 1ands for the
Liberty and power to enter upon and use a sufficient part of surface he

rries or works carri
purpose of stacking, heaping thereon any produce of the mines, qua ed

or rais
on and any equipment, earth and materials and substances dug

and powers mentioned in this part.

8. Benefication and carrying away.

Liberty and power to enter upon and use a sufficient part of the said land to beneficiate,
process. dress convert the said Minerals, produced J'rom the said lands dnd to carry away

such beneficiated/processed, dressed. converted mincral/minerals.
9. To clear brush-wood and to fell utilise trees cte.,

Liberty and power for or in connection with any of the purpose mentioned in this part
to tell and use any timber or trees or brush wood now standing which hereafter may be
“tanding upon the reserved forest land, included within said lands, provided that not more
thaneetee: T A ) square metres or such reserved forest land shall be cleared :
in any one ycar nor the same place of tender than once in every year and provided that,
the previous permission in writing from the Forest Department and Forest Dcparlment is
obtained which permissiont shall be granted by the Forest Department under time to time
for an arca. not exceeding .....5.<G.C). ... acres at a time on written application of the lessess/
licensees” to the elfect that the lessees/licensees requires/require the additional area I'o_r
bonafide and immediate extension of quarrying operation under this lease/licence and
provided also thal the exercise of the liberty and power expressed in this clause shall be

subject to the observance of the terms and conditions contained in the other part of this

sehedule. ! -
PART II1

RESTRICTIONS AND CONDITIONS AS TO THE EXERCISE OF THE LIBERTIES,
POWERS AND PRIVILEGES IN PART Il

1. No building etc., upon certain places.

No building or thing shall be erected. set up, placed and no surface operations shall be
cainied on in or upon any public pleasure ground, burning or burial ground or place held
wacred by any class of persons or any house or village site, public road or other place with
the State Governiment may determine as public ground nor in such manner as to injure or*
prejudicially affect any building work, property or rights of other persons and no land shall
he wsed for surface operations which is already occupied by pursons. other than tile

Governmerl for works or purposes not included in this lease/licence. They shall not also =

interfere with m) right ol away,

£ s well or tanke) e o INDER THE PROVISIONS OF
7 n RIGHT TO INFORMATION ACT 2

F /‘y/

Gen .l)grt:'t

/ -|1]J [

— e . T TR S ———

ed under the liberties

3
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g, Permission for surface °R°"“U°ﬂl in a land not already in use :

Before using for surface operations any land which has not alveady been uscd for sieh
operations the lessce/licensee shall give o the Competent Authority, sixty days previous
notice In writing specifying the name or other designation of the situation and the extent of
the land proposed o be so used and the purpose for which the same is required and ihe
said land shalt not be used if objection is issued by the competent authority within one month

after the receipl by him of such notice unless the objections so stated shall on referenees
to the State Government be annulled or waived.

3. To cut trees in the unreserved lands. ~

(@) The lessee/licensce shall not cut or injure any Uree in the leased/licenced arcas
without the previous sanction in writing of the Competent Authority

(b) Notwithstanding anything contained in sub-clause (a) the lcsscc/licahm:c shall not
cutor injure any tree in leased/licensed area falling within reserved/protected forest
without the previous permission in writing from the Forest Department o the Offee
authorised by the Forest Department in this behalf.

4. Permission for surface operations in a land not already in use :

Save as provided in clause 9 Part 11 of this schedule. the lessees/licensces shall not
without the previous sanction from the Forest-Department cutdown or injure any tirnber or
trees on the said but. may, without such sanction clear away any brush-wood or under -growth
which interferes with any operations authorised by these presents and notwithstanding
anything contained in this schedule shall not enter upon any reserved forest included in the

said lands without seven days previous notice in wriling o the Forest Department or the officer
authorised by the Forest Deparlment

5. No mining operations within 50 meters of public works etc.,

The lessee/licensee shall not work or carry on or allow to be worked or earricd on

ST
quarrying operations at or to any point within a distance of 50 meters if no blasting is involved
from the boundary ol any railway line except with the previous written PErNUSs1on of e
Railway administrative concerned or from the boundaries or reservoir canal hightension
electric line or other public works, or buildings or inhabited site excepl with the previous
permission of Government or any other officer authorised by the Govermment in this behalf
and otherwise than in accordance with such instructions. restrictions and conditions
cither general or special which may be atiached to such pernnssion

50 metres or 200 metres shall be measured in the

. The said distances of

case of railway Reservoir or canal

honzonlnily from I.I ¢ outer Loc of the bank of the outer edge of the culling as the ¢
it

be and {.\/J;

/sm/éd’r" . gﬂ

SUED
3 ] DER
Mo uwm(f,&y Oept GR GHT T0 !NFOREL%%?_? I i .-\(

ASC 1INaY
ng hor |.v:unl.111v from the plinth thercol.
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G. Facilities for adjoining Govcmmcnt ifcences and lcases.

The lessce/licensee shall allow existing and fulure holders of Government licences

leases over  any land which is comprised in or adjoins or is reached by the land hek

tie lessee/licensee reasonable facilities of access theéreto. Provided that no subst
ed by such holder of licences or Icas.,-_g to" -

these prescnts and the lessce/licensee sha
entitled to compensation as may be mutually agreed upon between the lessee/licensee:
soeh holders and I events of disagreement such fair compensation may be determi ( 1?
the Campetent Authorily or any other officer uthorised by thesState Government in res
of all loss or damage sustained by the lessee/licensce by reason of or the exerclse ° !

liberty.

hmdrance or mterference shall be caus

operations of the lessee/licensee under

7. If the said lands or part thercof are forest lands the lessees/licensees shall take al

to ease the slopes and restore top soil in lands worked out, exploited or mined an
It open to the Governinent to afforest such lands even during existence of the

PART IV

LIBERTIES, POWERS AND PRIVILEGES RESERVED TO THE STATE GOVER

1. To work other minerals.

Liberty and power for thc State Government or any lessee/licensce or persons au

Ly it in that behalf to enter into and upon the said lands and to search for win, wo

get, raise. diess, process, convert and carry away any minerals other than the said mi

Provided that in the exercise of such liberty and power no substantial hindranc
interoference shall be caused to with the liberties powers and privileges of the lessee/lice
under these presents and that the lessee/licensee shall be entitled to such fair compcnsu
as may be mutually agree upon or in the event or _disagreement as may be dctermineti ."
ihe Competent Authority appointed by the State Government in respect of all loss or da

sustained by the lessee/licensce bv reason or in consequences, of the éxercise of such Iib

and power

2. To make railways and roads.

il reservoir or to carry electric or telephone. Ilnes in or over the lands u'

- {SSUED UNDER THE T’“f?\ 1S "‘li\é]i OF
l. RIGHT TO INFORM ATION ACT &
N e e, L ;
Senior ‘G%I O‘gist
Mines & Geology Den*
Kolar e

vanlway or

(he leasc/licence Is reserved.
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provided that before such liberty or power is exercised a notice of not less than (hirty
gays shall be given (o the lessec/lcensee and the arca utilised by the Government for any
of the aforesaid purpose shall be excluded from the area under the lease/licence and le ssec/
jicensee will not be entitled to claim any compensalion for such exclusion.

3. Liberty and power to the State Gavernment to determine. at any time by gving 1o the
lessec/licensee a notice in writing the lease/licence if the area for which the lease/licence
has been granted or any part thereof is required by the State Government for any public
purpose and a declaration under the signature of the Director thal the arca, or as the casce
may be, the part of the arca is so required shall. as between the lessce/licensee and the

Government, be conclusive.
-

On the determination of the lease/licence under this power the arca under the lease/
licence shall be resumed by the Government and the lessee/licensee shall be paid such
compensation as nay be determined by an officer appointed by the Government for the
purpose and in assessing the amount of compensation, the officer so appointed shall be guided
by the principles laid down in the Acquisition Act, 1894, for such assessincenb

PART V
RENT AND ROYALTIES RESERVED BY THE LEASE

1. Rate and mode of payment of dead Rent

-

As from the day of -..ooeeneiiiiciiiniiiinns 200 . during the subsjstence of lease/hcence, the

lessee /licensee shall pay the dead rent In advance at Rs | RSO e e per Acre

per annum as per Schedule | in accordance with Rules.
2. Rate of mode of payment of royalty

The lessee/licensee shall pay royalty in advance to Governmenl in respect of i
minerals removed or consumed by him or his agent. manager, employee, contractor or huovey

at the rates prescribed in Schedule 2 in accordance with the Rules.
3. Mineral Despatch Permits.

The lessee/licensce or his agenls, managers. employees. contractors or buvers /
consumers shall not move the mineral quarried without oblaining valid Mincral despately
Permit (in short PERMIT) issued: by the Competent. Authority may order for determination
of the Jease/licence with the i;rior appraval of the Controlling Authority.

4. Penalty

Subject Lo the provision of clause (3) of this part. any lessce/licensee or his acein~

managers RIpHEee _CQ‘H_L!‘E!C!.O:‘S consumers orF buyers contravening the above clause and
( sﬁnﬂr %eo\ﬁ%t:‘ ISSUED U 7
Mines & Geoio%y Dept. RIGHT T0 e SRTHE PR OVisions ) \“/”
Kolari€: _ MATIONACTZOWf $
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. for pen
Lansport mineral without valid PERMIT, such P‘”"""'q will be lable pe
sorovaltvs Ihany lessee/licensee or his agent ete., or buyers contin
e Competent Authority imay order for determination of the leasc

alty at 5 times ﬂé
ue loindulge in such offence
/licence with the prior

approval ul the controlling Authority.

PART VI

= 1y
PROVISIONS RELATING TO THE RENTS AND ROYALTIES N ."1

-
1. Rent and Royalties to be free deduction etc.,

The rents and royalties in PART V of this Schedule shall be paid from any deductions
o the Sl}"!,‘ Gn\‘er’mncnl al District-Sub 'I'l'e:lsul‘)" at. f }l"){l,bﬂjﬂl .................... 1nd in Sl.lch

manner as the Competent Authority may prcscrihc.
2. Mode of Computation of Royalty

For the purpose of computing the said royalties the lessee/licensee shall keep a correct

account of the mineral/minerals actually preduced from the quarries/mmines, lands and
despatehed Irom the quarry and maintained stock, in the form prescribed by Government/
Competent Authorily. The lessee/licensee shall also keep a correct account of the number

of persons employed therein and shall also maintained a complcte set of plans and cross:

sections of the quarry and furnish to the Competent Authority concerned such information,

reports and returns as required from time to time under these Rules together with
representative samples of minerals and processed materials from Lhe same oblaincd: durir;'g

the aperations. The accounts as well as quantity (in volume or in weight as the case may

be) of the mineral/minerals in stock or in the process of despatch from the quarty may be I 1 j
checked by any officer authorised by the State Government and or by the Competent ‘

\utharity.
3. Coursc of action if rents and royaltics are not paid in time.

Should the: royalty and /or rent reserved and made payable by the lessee/licensee is not
paid within thirty days after the date fixed in lease/licence for the payment of the same. State.
Government may enter upon the premises and restrain all or any of the mineral or
henerhciated / processed or movable pmperlv there and may order the sale of the propcrly :
to restrained or so much of it as will sullice of the salisfaction of the rent and royalties due,
and all cost and expenses occasioned by the non-payment thercof.

AU the lessee or licence makes any default in the paviment of rovalty or dead rent payable ;
vnder rale 260 the competent authority shall give notice o such lessce or Hcences, requiring
B to pay the rovalty or dead vent within sixwy davs from the date of reeeipt to the notice.
Lailing which the competent authority may, without prejudice to any other action that may
he taken against lessee or licence the lease or licenscee or forfeit the whole or part of the
Security Deposil. NS UED UNCRR T 20

RIGHT 10!

oy s wzﬁum i
oo & dapology Dept.
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4. AW r(;nt ln'nyn'lty tax l’ccs. penally or othcn sums due Lo Gavernment uneler
of under this m-xe/llcmm s'hall be recovcrccl as arrcars. of land revenue o1 the

rtificate (ssued by the Cmnpt.lcnt Authority.

s iel fuslires

Irands o il

e

PART Vil
THE COVENANTS OF THE I:ESSEES/LICENSEES

1. Lessces to pay rents, royalties.

(1) The Icssm./licuwec shall pay the rents and royalties féserved by this s/ lHrenie

tsuch times and in the manner provided in PART V and VI of these presents and also ney

and discharge all taxes, cesses, rates assessinents and impositions whatsoever being in the

nasessed or hnpose el by

nature of public demands which shall from Ume to time charged,
the authority of the State Government upon or in rcspcc'l of the premises and warks ol the

lessee/lessee in common with other premises and works of alike natuye except dv ands 1or

land revenue.

2. To maintain and keep boundary marks in good order.

The lessee/licensee shall at his own expense crect and at all times maintain and RKeep

in"rcp’aiir’ I:iouridilry"mn'rks and pillars according to the demar
annexed to this lease/licence. Such marks order and pillars shi
shmbs and other obstructions as to allow casy identifications.

cation 1o be shown i the plan

W) be sufficiently clews ol thie

3. To commence operations withln a year and work In a workman like manner
. Unless the Competent Authority for good cause permils olherwist: the lessee/lieensee shill

commence operation within a year from Lhe date of execution of the lease/licence and shall

at all tines during the continuance of this lease lice
oul volumtary intermission in proper skillul and workmane

el

{{E

thercalter nee seareh o win, woilk

develop the said minerals with
manner without doing or permit

surface of the sald lands or the crops,
verburden carcful stor

of this clause quanrrying operations shall inehude the

ting to be done any unnecessary or avoldable damage the
buildings or other property thercon, ‘The lessee/licensee

shall prevent waste by removal of 0 age of waste, drainage and vemoval

of valuable minerals. For the purposc
ereclion of machinery. laying of a Lramw
quarry. The Jessee/licensee shall not dump the overburde

workable deposit. |ess:-c/l1_ccusm does nol Jind suitable place

generated from  (he quarky within the leascd/licenced arca he may dump

Government land obtaining prior

ay or construction ol a road in connuction with the
1 oor waste rock or mineral on he
to dump the waste mineral

sy

approvii frons Compelent Authority writhig

=4 IS
//// 7 R,-S,‘jﬁf;‘.g VOER THg proc
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Geology in this behalf,
MmuEterly returns iy F()RM- Q and annual returns an 1FORNI

Y appended Lo the sald rule
s, for each fimancial vear ending 31st March, belore the

30th Aprit of the '
P Sacceeding yvear, ancd 1o allow mspection of working.

g. To allow inspection of working.

The lessee/licensee shall allow any officer authorised by the Central Governme " e
state Governmenl or the Cm'npclpnt Authorily or the Dlrm"lm' c‘n"l‘\‘i;I :| ‘1 : 'ml lfl‘rtnl“ l'”' :"m':r
(he Rules 1n the behall to enter upon the premises inclu(lh‘ ; 0l ‘:-" -u.t'r b “.“-”L‘\ .l : I |

. (-umprisc(l i Ure 10 S ) g any building excavallon ur (AT

. i the purpose of inspecting, examining. surveying and
making plans thereof. sampung- and collecling any dala and Lhe lessee/licensee shall with
proper person employed by the lcssct_/liccnsec and acquainted with e mine/quany atn
works effectively assist such officer agents servants and workmen in conducting veiy =t i
mspection and shall afford them all facilities. information connected with the working ol the

uarry which they may reasonably require. Such officer may issuc such reasonable directions
as he may deem fit to prevent wasteful extraction of minerals and it shall be the duty of
the lessee/licensce, his/their agent/manager (o carry out direclions within such period as
the officer may specify if the lessee/licensee. his/thelr agent or managenent fails Lo carryo! i1
such directions within thc specified period, the Competent Athority may determine Lthe lcasc/

licence or may impose a penalty not exceeding lwice the amount of the annual dead rent

9. To report accidents.

The lessee/licensee shall report all accidents to the Director of Mines and Geology the

District magistrate and the District Superintendent _c}f Police concerned, in case ol any

accident causing death. or scrious bodily injury or serious injury to property or scriously
affecting or endangering life or property which may occ

this lease/licence the lessec/licensee shall send a complete

ur in the course of the operations under

report without any delay ol S §

an accident to the said officers.

10.To report discovery of other mincrals.

Whenever {he lessce/licensee shall find, in the said lands. any mineral other than the

inerals the lessece/licensee sh
ority with full particulars of the nature and position of each such lind.

said mineral/m all immediately report such discovery i v riling

to the Competent Auth

11. The lessee/licensec shall. at all times. during the said term keep or cause Lo be Kept

at an officer to be situated upon
ontain entrics. sh

or near the said lands, correct and inte lighle books ol

accounts wl-nich shall ¢ owing from timce 10 time.
(1) Quantity and quality of the said mineral/mincrals cealised rom the said lands.
(2) Quantity of the vitrious quaktics of the said mincral/minerals henehiciated. processed

or (:yctmh 2 . 8
// (= &
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head or despatched to any mineral processing units, granile culting and polishing

units within the country and quantity exported and the manner and purpose of such
sale and disposal ;

4] Detail of royalty paid and PERMITS oblained.

[5) The prices and all other particulars of all sale of the said mineral/minerals :

() The number of persons cmployed in the mines or work or upon the said lands

specifying nationality, qualificalions and pay of the technical personnel. &

I7) Such other facts, particulars and circumstances as the Competent Authority or the
Director of Mines and Geology may from time to time require and shall also furnish
of charge to such officers and at such times they may prescribe true and correct
ahstracts of all or any such books of accounts and shall at all reasonable times allow
such officers or any officers as the State Government shall. in the behalf appoint, to
enter into and have free access lo, for the purpose of examining and inspecting the

said books of accounts and to make copies thercof and to make extracts there from.

12. To maintain plans etc.,

The lessee/licensee shall at all times during the said term maintain al the quarry officer
correct. intelligible. Up-lo-date and complete Contour and Geological plans and cross sections
of the quarries in the said lands. They shall show all the operations, workings, and all the
trenches, pits and drilling made by the lessee/licensce in the course of operations carried
on by himn/them under the lease/licence. The lessee/ liconsee shall update such quarry plans
and section at the end of cac}; year or any period specificd from time to time and the Ieésee/
hicensee shall furnish free of charge such plans sections and mineral specimens, to the
Competent Authority whenever these requi.rcd. Accurate records of all trenches pits and

drilling shall show :-
(a) The sub-soil and strata through which Lhey pass.

(b) Any other minerals encountered.

(¢) Any other matter of interest and all data required by the State Government the
Competent Authority from time to lime.

13. To abide by the previous of the laws in force in respect of labour welfare, safety

measures, ccology and environment.

The lessee /licensee shall be bound by the provisions of to abide by the provisions any

. for thie time being in force of the laws in force in relating Lo ecology and environment,

of thé Jaws in force in the working of lhe j‘!ll"lllif‘b lec*: respect QE lﬁb‘umr welfare and

Ji. I\lhl
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uantities of the various quantitics of the said mineral!mlnerms sold at the quar'ry _
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qinerals) are matters affecting safety’ measures. ecology safety. health and convenience of
and environment. The lessec/licensee employees or the public. The lessce/Nicensce CMployees
or the public. The lessee/licensee shall abide by the conditions laid down in the payment
of wages act 1936 (Central Act [V of 193), the Mines Act 1952 (Central Act XXXV of 1952
the Indian Explosives Acl 1984 (Central Act of IV of 1884) and the water and A (prevention
and control of polution} Act 1974,

g

14. The lessee/licensee shall respect all existing rights of way. water and other basenicits
.and shall not carry on mining/quarrying or other operations under the said Jease/licence
in any way than as prescribed under the Rules.

15. Government indemnified from paying compensation for injury to phird partics.

The lessee/licensee shall make and pay responsible compensation for all damage, injury
disturbance to person or property which may be caused by or on the part of lessce/licensce
in exercise of the liberties and power granted by these presents and shall at all tines have
harmless and Kept indemnified the State Government from and against all sulits. cluiins aned
damages which may be brought or macde by any person or peersons in respeet of any such

damage, injury or disturbance.
16. Not to obstruct working of other-minerals.

The lessee/licensee will exercise the liberties and powers hereby granted in su haa
matter as to offer no unnecessary or reasonable avoidable obstructions or interruption to the
development and working within the said lands of any minerals not included in this lease/
licence and shall at all times afford to the Central and State Government and to the holder

~ quarrying leasc, of quan‘ying; licence and prospecting licence or mining lease in respoect ol
any such minerals or any minerals within any land adjacent to the s:aid latds as the Guasc
may be reasonable means of access and safe and convenient passage upon and across the
said lands to such minerals for the purpose of getting working. developing and quarrying auvav
the same provided that the lessee/licensee shall have receive reasonable compensation lor
any damage or injury which he may sustain by reason or in consequence of the use of such

passage by such lessee/licensee or holders of prospecting licences.
17. Lessee shall deposit any additional amount necessary equal to the security deposit.

Whenever the secuirty deposit as provided in the 9(1) and 2(1) of the said Rule o am
part thercol or any further sum herealter deposited with the State Governmaoiil in
replenishment thereof shall be forfeited or applied by the Competent Authority pursuaiit to
the power hereinalter declared in that behall the lessee/licensec shall depositwith the Siate
Government such [urther sum as may be sufficient with the unappropriated part thercol o

bring the amount in deposit with the State Government up to the suin ol equal to the said

e R
full scyydcms»l amount.
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8. Delivery of working in good order to State Government after determination ofleage.

Hhe lessee/licensce shall at the  expiration or sooner determination of the sajd term

S enewal theceol deliver upto the State Government all mines, quarries, pits, ahan‘.

miclines, other works now existing or here after to be sunk or make on or under the salg
lands except such as have been abandoned with the sanction of the Competent Aulhomy
Hamordinany and Gur cougse of working all engines, machinery, plant, buildings, slructums_

other works and conveniences which at the conmencement of the term were upon or Ul‘lder

Sl

the such lands and all such machinery sct up the lessee/licensee below ground level whigh
cannot be removed without causing injury to the mines, quarries or works under the sajd
lands (except such of the same may with the sanction of the Competent Authoruy] and aj)
buildings and structure of bricks or stone erecled by the lessce/licensee above ground 1m|

1 good repaired order and condition and fit in all respects for further working of the sald
mines and the said minerals.

19. Right of pre-emption. 5 : 3

() The Government shall from time to time and all times during the said terms have

B

the right to be exercised by notice in writing to the lessee/licensee of prc-embtion
of the said minerals (and all products thercof) lying in or upon the lands hereby
- demised or elsewhere under the control of the lessee/licensee shall with all possible
expedition deliver all minerals or products of minerals purchased by the State

Government under the power conferred by this provision be excercising the said
right.

(b) In the cvents of the existence of State or War or emergency (of which existence the 8
president of India shall be the sole judge and a notification to his effect in the
Gazette of India shall be conclusive proof) the State Government with the consent
of the Central Government shall (rom time to time and all times during Lhe said
terin have right to be exercised by a notice in writing to the lessee/licensee shall
forth with take possesssion and control of the works plant, machinery premises
of the lessee/licensee on or in conneclion with the said lands or preparations under
the lessee/licensee and during such possession or control the lessee/licensee shall
confirm and obey all directions given by or on behall of the Central or State
Government regarding the use of employment of such works, plants premises and - - .
minerals, PRQVIDED THAT after compi:nsallon which shall be determined in
default of agreement by the State Government shall be paid to the lessee/licensee
or all loss or damage sustained by him/them by reason or in consequence of the
exerose of the powers conferred by this clause and PROVIDED ALSO that the
exercise of such powers shall nol determine the said term hereby granted or affect

-
" the terms and provisions of these presents further than may be m'g'Fssary to give
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effect Lo the provisions of this cause, The Government or the Competen! Authovity
shall have the right to dispose of the minor minera) waste generated durine the
course of quartying In accordance with the provision of Schedule-2

20. Not to light fire in forest Arcas

The lessee/licensee shall not light any fire upon the said lands if lying within the
reserved forest expect under such condilions as the Forest Department may n writng gpecily
and the lessee/licensee and his/their workmen and employces shall render prompt
assistance in extinguishing any fire on the said lands or In their vicinity. The lessec/Icensee
<nall be liable for all damage resulting from fire caused by the act or omissiot of 12 lessee/
licensec or his/their employces and shall pay such compensation for the Forest l:u-[:t rtment.

The decision of the FForest Department as the amount of compensation payable by the lessee/
licensee shall be (inal and binding on the lessee/licensee.

21. No right over produce other than minerals, orcs mentioned in the lease/licence:

(a) The lessee/licensee shall not remove any other produce except the minor mineral
mentioncd in this.leasc. The lessee/licensee shall without delay, report to the
Competent Authority and the Director of Mincs and geology. the discovery in this

areas, comprised in his/their lease/licence of any minerals not specified in (ht
leasc.

(b) If any mineral/s not specified in the leasc/licence is/are discovered in the leased/
licenced area he/they shall not win and dispose of such mineral/s. without
obtaining lease/licence therefore. If he fails, they fail to apply for such lease/

licence within three months from the discovery of the said mineral/minerals. the
Competent Authority may grant a lease/licence in respect of such mineral/

minerals to any other person/persons in respect of such mineral/minerals 1o any
other person/persons.
(c) Without the prior permission of the Director of Mines and Geology the lessae/
licensee shall not use the minor minerals quarried unde
purposcs which will classify them as major minerals.

r these rules lor a

29. The lessee/licensee shalk make available to the Government of India beryl or any other

Substance prescribed’ under section of the Alomic Energy Act (Act XXIX if 1948) il they ace
found to occur in the said lands.

23. The State Government shall be immune from Lhe lessee/licensee claims for damage wd

account or any having been included in this lease which may subsequently be discovered
not have been available for the lcase.

e~

.,c‘{liccrisee or his assignecs shall not erect by building in contravention of the

of any law-for-the time being in force relating to the ercction of buildings or i
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Lontravention of any order (s I'r-tku('{] by any om(,cr or aulhority LO[T‘I]JO“{'(I to lssuc such order

atv sueh law within whose jurisdiction the leased arca is situated.

)5

29, The lessee/licensee shall abide by such reasonable Instructions and direction as Tay
he issued by the Director of Mines and Geology from time to time regarding conservation and

development of minerals,

e lessee/licensee shall minimise the air and water pollution keeping in view the local

atmosphere/environment. a

PART VIII
THE COVENANTS OF THE STATE GOVERNMENT
1. Lessee may hold and enjoy rights quictly.

(1] Lessee/licensee paying the rents and royallies hereby reserved and observing and
performing all the covenants and agreements herein contained and on the part
ol the lessee/licensee is to be observed and performed shall and may quietly hold
and enjoy the rights and premises heereby demised for and during the term hereby
granted without any unlawful interruption from or by the State Government, or
any person rightfully claiming under it.

-

=

2. To renew

Il the lessee/licensee be desirous of taking lease/licence of the premises hereby demised
ur of any part of them for a further term on the expiry of the terin hereby granted and if he/
they give the Competent Authority an applicalion in writing ninety days before the expiry of
the Jeaser/licences as prescribed in the said Rules and shall pay the rents and royalties
hereby reserved and shall observe and perform the several covenants and agreements herein
contained and on the part of the lessee/licensee to be observed and performed upto the
expiration ol the term hereby granted the Competent Authority will upon his/their executing
and delivering to the State Govermment il required a counterpart therecof execute and deliver
(o the lessee/licensce a renewal lease/licence of the said premises for the further termn not
exceeding the term of this lease/licence at such rents and royalties and no such terms and
subject to such covenants and agreements including 1Iu¢:. present covenants to renew as shall
Le in accordance with the said Rules applicable to . r"‘ -I(Jnn:‘..f:fﬁ"t’.
(name of winerals) on the day next following the expiration of the term hereby granted.

3. Liberty to surrender this lease/licence.

I'lie lessee/licensee shall be al liberly to surrender this lease/licence by giving notice
ul not less than three months in writing to the Competent Authority and no fresh liability
shall accure to the lessee/licensee from the dale of such surrender provided that all the
Governmenodues on rents, rovallies and taxes shall be declared off arising upon the date

] surrencler IS’SUED UNDERTHEPROVI
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4. Refund of security Deposit. 2 -

On such date as the Competent Authority may within two months after the determination
(0 this lease or of any renewal thereof, the amount of the security deposit paid in respect
of the lease and then remaining deposit with the State Government and not required (o b
applied to any of the purpos: mentioned in this lease shall be refunded (o e lessee/HICEnnee
No interest shalk run on the security deposit.

PART IX
GENERAL PROVISION

1. Breach of conditions.

In case of breach of any of the conditions of the lease other than mentioned in clausc
2 and 3 of this part then the Competent Authority may require the lessee/licensee or: his/
their assigns (o pay penalty not exceeding an amount equivalent to twice the amount of the
annual dead rent specified under clause | part V.

2. Obstruction to Inspection.

In case lessee/licensee or his/their assignees does/do not allow or obstrucl entry or
inspection by the Officers authorised by the State Government the Competent Authority may
cancel the lease and forfeit the whole or part of the deposit made under Rule 9(1) and 21(1)
of the said Rules.

:;. In case lessee/licensee or his/Lheir assignees commit any breach of any of the conditions
specifies in the clauses sub rule (1) and (2) of Rule 6 of the said Rules then and 1n any such
case the Competent Authority shall give notice in wriling to the lessce/licensce or his/Uhicir
or assignees as the case may be, asking him/them to remedy the breach within thirty davs
from the date of the notice and if the breach is not remedied within such period the Competent
authdrity under the said Rules determine the lease provided that nothing therein contained
shall debar the State Government from enforcing any other right or remedy that the Slate
Governmient may have against the lessee/licensee or his/her assignees under any other

provisions herein contained.
4. To pay penalty in casc of breach.

In case of Lhe breaches of the covenants and agreements by the lessee/licensee or auy
other officer authorised by the Government on which aforesaid notice has been given tlie
Competent Authority under the said Rules in liew of Giving notices, may impose such penaliy
appropriate in accordance with the sub-rute (3} of Rule G.

5. If the lessee/licensce ceases/cease to work the quarry for a continuous period of one
year the lease/licence shall liable to cancellation as per the Rules.

Provided (hat the lease/licence shall not be cancelled. Il the lessce/licensee e

prevented front working the quarry owing o sonie reasonable cause or if the lessee/licensee

_ceases/ceast 1o work with-prior perniission of the Commpetent Authority.

Sl
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fi. Interpretation.

I there s any dispute regarding thelr lease/licence or any olther n}atter:or th
construction of  torin or condition in the lease/licencé anything connected with the g

or minor minerals specificd in this lease/licence or the working or nonworking of lhcqu
1L of pavment ol royalty or dead rent or us-_“‘

operated vnder the lease/licence, the amour
referred to Lthe State Govcmmclm,

af pavinent w the Competent Authority it shall be
decision shall be final and binding on the lessee/licensce.

7. Omitted.
8. Lessee/licensce to remove his propertics on the expiry of lease.

The lessee/licensee having first paid and discharged the rents and royalties:

by virlue of these presents may at the expiration or sooner determination of the saj te
or within three months therealter (unless the lease/licence shall be determined under cla
[ and 2 or this PART and i that case at any time not less than three calender mﬂ_‘_‘.'
sieh detennination), take down remove for his own benefit all or any cngines, ma
plant, building struclures, tramways, railways other worles erection and convcnlences-
may have been erceled set up or placed by the lessee/licensee in or upon the said
and which the lessec/licensee is/are bound to deliver to the State Government under
18 0 PART VI of Unis Schedule and which the State Government shall not desire to pur

tern or after the date from which after determination of lease any surrender by the léss ;‘
licensee of part under the provisions contained in Clause 3 of PART VIII of this sche;!
Lievome clleetive there shall remain or upon the said land or the surrendered part or parts
thereof the case may be any engine, machinery, plant, building, structures, tramy
rinlwayvs and other work, erections and convenience or other property which are not requ
by the lessee/licensee in connection with his/their operations in (hese parts of the said lan
which he/they has/have surrendered or in any other lands held by him/them under
guarrving lease the same shall not removed by Lhe lessee/licensce within one calender mo
alter notice in wriling requiring their removal has been to the lessee/licensee by the S {
Guvernment be deemed to become the property of the State Government and may be so
disposed of in such manner as the State Government shall deem fit without liability to
compensation or o the lessee/licensec in respect thereol.

10. Service of notice.

and if there shall have !wvn no suce h r\])pﬂh'lll'l'll‘ nt they every quch notice shall be scn
the lessee/licensee by the registered post addressed to the lessee/licensee at the addms
recorded 1 11\:.5 leasc/licence or at such other address in India as the Icqsceflicensct‘._

; ISSUED UNDER THE PR

b g OVISIONS OF'
e . (/, , { '-". “

ot erogfm _ anHT TO INFORMATION AGT2005

Mines K (u:g;{ofgy Dept : '

Hn fr'l .”&y"}.—



By (o8

\:-_f g_gw:?euﬁ,,%d} 22. ol f%ﬂ-

(rom time to time In writing Lo the State Government designatc for the receipt ol nouccs and.

every such service shall be deemed to be proper and valid service upon the lessce/licenset
and shall not be questioned or challenged by him.

11. In respect of qu'm'ymg leases consisling of an area of five acres and more a qUarnying
plan containing the particulers specified in clause (c} shall be submitted by the lessec within
six months from the dale of grant of lcase as per sub-rule 3(a) of Rule 18 of K.M.M.C. Rulcs
1994.

In Witness whereof these presents have executed in the manner here under apprising
the day and vear [irst above written.

Signed by

for and on behalf of the Governor of Kamataka in the presence of

1. ;'l'\ 1J“
‘..9»(;%
. (//

'iemor Gfeofogts'i:‘
> Mines: & Gedagy Dept.
Kolar ;.

Signed by

for and on behall of A =

in the presence ol
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